
LIB 
I 	BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

KOLKATA BENCH 

An application under Section 19 of the Administrative Tribunal 

Act, 1985 

In the matter of 

0.A.350/ it-O /2017 

Sri Sushanta Mitra, 

son 	of Late Satish Chandra 

Mitra, 0/0. Kamal Kumar 

Banik, Kanan Apartment, Flat 

No.B-1, First Floor, South 

Block, Satyapriya Roy Sarani 

Bye Lane, Lake Town, Post 

Office-Lake 	Town, 	Police 

Station-New Jalpaiguri, District 

- Jalpaiguri, Pin- 734007 

Applicant 

-Versus- 

1. 	The Union of India, service 

through the - Secretary to the 

Governijient of India, Ministry of 

Communication, Department of 

-f- .%* 	 •fl- 



Telecom, Sanchar Bhawafl, New 

Delhi— 110001 

2. Bharat Sanchar Nigam 

Limited, A Government of India 

Enterprise, having its corporate 

office at 5th Floor, Eharat 

Sanchar Bhawan, Janpath, New 

Delhi-i 10001 

3. The Assistant Director 

General (STN'), Department of 

Telecom Services, Sanchar  

BhaWafl, 20, Ashoka Road, New 

Delhi-i 10001 

4. The Chief General 

Manager, Telecom, West Bengal 

Telecom Circle, i, Council 

House Street, Ko1kata' 700001 

- 	5. The General .Manager 

(Telecom), Siliguri Telecom 

District, Eharat Sanchar Nigam 

ON 

Cl 



Limited, Siliguri, District 

oarjecling, Pin - 734401 

6. 	The : 
Communication 

Accounts Officer, Department of 

Telecommunications, 	office 	of 

the Controller 	of 

Comunicati0n Accounts, West 

Bengal Teléconi 	Circle, 	.33, 

B.B.D. Bag 	() 	Kolkata 	- 

700001 

Respofldeflts 



1 

CENTRALADMINISTRATIVE TRIBUNAL 

KOLKATA BENCH, KOLKATA 

O.A. NO. 350/1280/2017 	 Dated : 20.03.2018 

- - Coram 	:- 	_Hon%leMr;AiKrPatflaik,JUdiCIa1 Member 

For the applicant 	: 	Mr. T.K. Biswas ,Counsel 

Mr. S. Mukherjee, Counsel 

Mr. S.K.Mukhopadhyay, Counsel 

For the respondents 	: 	. Nent- C - 	.. 
V 

O.RDE.R(Orall 	. 

Maniula Das,Ju2 Membdç\ I T 	4A 

The apAlicant has filed%.this aplkatibn.$der Section' 19 of the 

CS 
Administration Tribunals Act, i985'seeking.thefollowing reliefs: 

	

t -----------r.- -- 	- 
,.4'a4 çrij1 	 I 

"8.(â)Order or órderr'directitig he'RespdhdentYAuthOriti'tb pay and 
- 	 r ,4 £ ' 	 44-b? 	 4 

disburse the Family Pension iic favourofthejAlicant with!effec(t from 

Deèeniber 23, 2013 after cohsi'der1ngthimas the' legally marrièWhusband of 

the deceased E*empl 	e-,pame 	al, itra, - / 

/ 
(b 	Ordr/riordërs d*ecting the RespoñèntCttbritiês to Eertify and 

%Er 	 r 
transmit to this Hon'bletourt all relevanUecordstof the fPreSeflt case and 
-- 

	

upon perusalthereof to pass necessary-order;R, 	I 

Ordeftor orders prohibittngthe Respondent Authorities from -doing 
P 

any act, deed or thing whichtmaycausetprejudice orharm to the Applicant; 

Rule NISI in terms of pray&rs(a), (b) and (c) above; 

Costs of and/or incidental to this application; 	 -. - 

To pass such other or further order or orders and/or directioor 

directions as to'this Hon'ble Tribunal may deepi fit and proper." 	- 

2. 	Heard Mr. T.K. Biswas, Ld. Counsel for the applicant. None appears for the 

respondents. 



/3. 	Brief facts of this case as narrated byid Counsel for the apphcant are that 

wife of the applicant Smt. Ruma Mitra was appointed in the Department of 

Telecommunication (BSNL) of November 5, 1980. It is submitted by Id. Counsel 

for the applicant that due to ill healthmt. RumaMitra voluntary, retired from 

service on March 15, 2012 and Pension Payment.order.of Ruma Mitra was issued - 

on July 06, 2012.(AnhexureA/2). Thereafter Snit. Rurra Mitra;diedon December. 

23, 2013. 	Ld. Counsel for the applicant further submitted that due -. 
7. 	p 

inadvertence Ruma Mitra did notimTntiOnrof nameof. her husband i.e. the 

applicant herein in%çØrescribed form relatinttoamily. pnsion scheme. 

& _,\ - - 
According to the Ld Counsel foL

i  

the phcànt, the respor4encauthorities 

. 	 I- 	 -Jfl 

did not pay family pensioi 

7 
Mitra clespii7e repeatéJ 

-- 

repreentacon dated 14.0 

o. - 
respobdent eNo. 6 i.e. -t'i 

'Telecoiiimunications;A2ffi 

of hisvife'Sftit. Ruma 

L4 
ie applicant made a 

Oro  

g his griSancesjo the 

Officer, Dreártm'ênt of 

.- 
nuhication A&ountt, West 

Bengal fetecom' Cifàle,' 
\ 

respondentsti!I dite t  

6. 	It is submittedty 

but no rel > s 

.t 

WCounsel for the appIic 

the 

applicant would 

- 
be satisfied for the present if ?i1irectionis1iven to the respondent No. 6 to 

consider and dispose of the tepresentation of the applicant by passing a well 

reasoned order as per rules governiTij the field.within a specifictimè frame. 

7. 	Though no notice has been Issued to the respondents I am of the opinion 

that it would not be prejudicial to either of the sides if a direction is given to the 

respondent No. 6 to consider and dispose of the representation of the applicant 

as per rules and regulations in force within a specific time limit. 



further period of 
4 

the points 

t 

' S 

Accordingly the respondent No. .6LethecommuniC3tiOfl Accounts Officer, 

/ 	Department of Telecommunications, Office of the Controller of Communication 

7 	

•ç- 	 '-.. 

Accounts, West Bengal Telecom Cfrde, Kolkata is directed toconsider and dispose 

of the representation of the applicant dated 24.05.2017 (Annexure A/6) by 

-- passing a well reasoned order as per rules and regulations governing the field 

within six weeks from the date of receipt of this order. If the applicant is found 

entitled to the benefits as prayed form. the representation, I hope and trust that 

the respondent athoritiês will granSth dnefits to 

six weeks from..the dat'qf taking decision in the matt 

It is:made clear that lhave gone into meritso 

raised in the' ripresenttidThof th&p 
1'L 	•4%\!•tP 

the respohdeRtauthoñies,as,pêPW. 

4 

- 	 . 

10. 	-Withihe above observation  
4/ 

A , i 

n for coside 

costs. 

by 

 

TtZ; 	.,,r"%, 
' 	 , 

ii'' \.7 

\ 	. 	T''t 

,- 

d rh 

(J) 
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